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1. the Chairman of the Publ~c Accounts Comm~ttee, as a u t h o r i d  
by the Committee, do present on their behalf this Thirteenth Re- 
port on the Action Taken by Government on the recommendatio- 
uf me Public Accounts Committee contained in their 107th Report 
(F' u r ~ h  Lok Sabha) relating to Ministries of Home AfIairs, Extes- 
nat Affairs and Department of Parliamentary Affalrs. 

2. On the 8th July, 1971, an "Action Tzken" Sub-Committee was 
appointed to scrutinisp the replies recei\.ed irvm Government in 
pursuance of the recommendations made by the Committee in their 
ea:lier R c ~ o r t s .  The Sub-Committee was constituted with the  fol- 
lowing hlembers: 

1. Shri B .  S .  Murthy-Conz.enor 
L S i r i  Bhagwaf Jha Azad \ 
3. Shri Ram Sahai Pandey ' 
4. Shri C. C. Desai  embers 
5. Shri Thilllai Villalan I 

6 .  Shri Shyam La1 Yadav. J 

3. The Action Taken Notes furnished by the Government were 
considered by the Action Taken Sub-Committee of the Public Ac- 
counts Committee (1970-71) at their sitting held on 18th December, 
1570. Consequent on the dissolution of the Lok Sabha on the 27th 
December, 1970, the Public Accounts Committee ceased to exist from 
that date. The Action Taken Sub-Committee of the Public Accounts 
Committee (1971-72) considered and adopted this Report at  their sit- 
t ing  held on the 4th August 1970 based on the suggestions of the  
Sub-Committee of PAC (1970-71) and further information received 
from Ministries Concerned. The Report was finally adopted by the 
Public Accounts Committee on the 31st August 1971. 

4 .  For facility of reference the main conclusions'recommenda- 
tions of the Committee have been printed in thick type in the body 
of the Report. A statement showing the summary of the main re- 
commendations~observations of the Committee is appended to the 
Report (Appendix) . 

5. The Committee place on record their appreciation of the com- 
mendable w r k  done by the Convener and the  Members of the  Action 
Taken Sub-cornmi t tee (1970-71) in considering the Action Taken 
notes and offering suggestions for this Report which could not be 

(v) 



(v!) 

finalised by them because of the sudden dissolution of the Fourth 
Lok Sabha. 

6. The Committee place on record their appreciation of the asset- 
ance rendered to them in this matter by the Comptroller & Auditqr 
General of India. 

NEW DELHI: 
August 51, 1971. 
~ h o d r a - 9 t h .  ia93(S). 

ERA SEZHIYAN, 
Cltairman., 

Public Accounts Committee. 



1.5. The Committee will now deal with the action taken by Gov- 
ernment on some of the recoinmendations. 

Avoidance of wlnecewary increase in stafl strength 
(Paragraph 1.17-ST. No. 5 ) ~  

1.6. In paragraph 1.11 of their 107th Report (Fourth Lok Sabhak 
the Public Accounts Committee had dealt with the recommenda- 
tions of the Administrative Reforms Commission regarding the staff- 
ing pattern in Government offices. Referring to the over staffing 
in the Government offices, the Committee made the following obscr- 
vstion in paragraph 1.17 of the Report: 

"1.17-In order to check further unnecessary increase in staff 
strength, the Committee would also suggest sifting of all 
proposals for further accretion to the present strength in 
Government organisations by an independent and well 
equipped agency like the Staff Inspection Unit as recom- 
mended by the Administrative Reforms Commission." 

1.7. In their reply dated the 23rd October, 1970, the  Ministry of 
Finance (Department of Expenditure) have stated as follows:- 

"The A. R. C. in their Report on 'Finance, Accounts and Audit' 
had recommended as under:- 

"Proposals of the administrative Ministries for additional 
staff or creation of new posts should be considered by 
an independent agency, nzmely a well-equipped and 
well-trained Staff Inspection Unit (Recommendation 
No. 15(1)." 

The nlwvc ~ccommendation was examined by Government, but 
was not found to be practicable. If all proposals for creation of ncrv 
posts were to he considered by a Staff Inspection Unit, it would be 
necessary to expand that Unit considerably and thew were likely to 
be delays in the process of getting clearance from the- Unit. I t  was 
also not considered necessary to make it an "independent agency" 
in  the sense of changing its location from the Ministry of Fin- 
ance to some other Ministry like the Ministry of Hfle 
Affairs or the Cabinet Secretariat as recommended by the Study 
Team on Financial Administration, because there were sufIIdent 
in-built safeguards in the existing procedures to achiwe the under- 
lying purpose of objectivity in the assessment made by Staff Inspec- 



tion Unlt. Whrle, therefore, i t  was not found possible to accepL 
A.R.C.'s recommendation, it was decided that In each Ministry1 
Department a properly equ ippd  Internal Work Study Unit should 
be set up with well-defined functions and close links with the Central 
Staff Inspection Unit. The orders issued in this respect envisage 
coordination of the  work of the internal units with that of the Staff 
Inspection Unit, whibh would also periodically exercise functional 
test-check over their work. This arrangement will ensure syste- 
matic and continuous study of the staffing of all central Government 
organisations, speedy examination of proposals for creation of n e w  
posts and general supervision by the expert central body. 

A.R.C. took note of the above decisiuns of Government and 
observed as follows in their Reporf on Del-:gation of Financial and 
Administrative Powers:- 

"In oul. report on Finance, Accounts and Audit, we drew 
attention to the general complaint that the increase in 
staff in Gowrnment offices was out of proportion to the- 
needs of work. We recommended that proposals for- 
additional staff or creation of posts should be considered 
by a well-trained Staff Inspection Unit composed of officers. 
with adequate training in methods of work study and 
work measurement.. . . . . . .We notice, however, that the 
Government of India have been unable to accept our  
recommendations in this regard on grounds of practical 
difficulties.. - . . . . . . .While we appreciate the need to deal 
with the practiczil difficulties pointed out, it cannot b 
denied that if unplanned proliferation of personnel is to 
be avoided, a greater overall control in respect of the 
creation of posts is necessary. If this basic proposition is 
accepted, then it should not be beyond the realm of 
practicability to devise ways and means to ensuring this 
greater overall control in respect of creation of posts. 

If the reference to an outside authoritv in every case is likelv 
to lead to delay. the reference may be restricted to cages 
involving the creation of msts, above a certain level. If, 
in spite of this, the  Staff Inspection Unit fails to dear 



w ~ t h  the cases referred to it in time the period upto which 
emergency appoin,ments may be made can be raised to 
six months." 

These recommendations are under the consideration of Govern- 
.ment. 

It will thus be seen that Government have already c~nsidered 
the recommendation now made by Public Accounts Committee in 
,the context of A.R.C.'s recommendations and found it not practicable 
A.R.C. themselves have appreciated the validity of Government's 
point of view and have made certain alternative recommendations 
which are receiving the consideration of Government." 

1.8. The Committee note that the revised recommendations of tho 
Administrative Reforms Commission regarding the review of staff 
proposals by an independent outside authority viz. the Staff Inspec- 
tion Unit, are still under consideration of Government. As the need 
for an overall control in respect of creation of new posts at least 
above a certain level to arrest further unnecessary increase in staff 
strength cannot be over-emphasised, the Committee would like 
Government to come to an immediate decision in the matter and 
inform them and in the meanwhile no new posts should be created. 

1.9. The Committee have been given to understand that Itrternal 
Work Study Unit is to be set up in each MinistryIDepartment which 
will inter alia be responsible forensuring systematic and continusous 
study of the Staff position In view of the known surplus staff in 
Government ot3ces as brought out by the StaA Inspection Units of 
the Ministry of Finance between 1964-65 and 1968-69, a reference to 
which was made in paragraph 1.8 of the Ninetieth Report (Fourth 
Lok Sabha), the Committee suggest that the work study units should 
have a targetted programme to expeditiously identify the extent of 
surpll-s personnel in each Ministry/Department and report to the 
Cabinet Secretariat for considering their gainful utilisation. The 
Committee would also like to he appr'sed of the ateion taken in this 
regard. 

Paragraph 1.24--Sr. No. 8 

1.10. Referring to the transportatinn of 5,982 quintals of food 
.grains by Government between 25th March, 1966 and 30th March. 



1966 from Gauhati to Miao which resulted in an extra expenditure 
of Rs. 1.06 lakhs, the Committee made the following observation in 
paragraph 1.24 of their 107th Report (Fourth Lok Sabha): 

O.1.24-The Committee note that Government transported 5,982 
quintals of food grains between 25th March, 1966 to 30th 
March, 1966 when they could well have deferred the 
transport for a few days till April, 1966, when the same 
contractor could have been asked to transport them at  
rates which were much lower. The resultant extra 
expenditure was Rs. 1.06 lakhs. The case is stated to have 
been referred to the Central Bureau of Investigation. The 
Committee would like to be apprised of the findings and 
the action taken thereon." 

1.11. In their reply dated the 29th November, 1970 the Ministry 
-of Home Affairs have stated as follows:- 

"The NEFA Administration a2proached this Ministry to take 
action against the then Director of Supply and Transport, 
Powriah, NEFA. The case was entrusted for investigation 
to the Central Bureau of Investigation on the 15th July, 
1969. They have registered a case RC No. 20169 on 30th 
July, 1969 against the officer concerned and have intimakd 
on 8th July, 1970 that the investigation is in final stages 
and is expected to be completed soon after the statement 
of the officer concerned is recorded by the Investigation 
officer. The Central Bureau of Investigation are being 
reminded periodically. Final action in the caFe will be 
intimated to P.A.C." 

1.12. The Committee desire that the Central Bureau of Investige- 
tion should expedite the completion of the investigation of the case 
and results intimated to them. 

Excessive Office Accommodation of an Indian Mission Abrond 

Para 2.20-ST. No. 8 

1.13. Commenting on the excessive ofIice accommodation acauired 
by an Indian Mission abroad, the Committee observed in paragraph 
2.20 of their 107th Report (Fourth Lok Sabha) as under: 



"2.20: The question of excess accommodation has, however, 
now assumed greater impoittrnct, 111 view of further reauc- 
tion in the st& strength of the Mission which 1s under 
the contemplation of Government. A tciim of Forelgrl 
Service Inspectors who inspected the Mission in J ~ t n e -  
July, 1969 has  commended that 258 posts in the Mlsuun 
should be reduced. This constitutes over 30 per cent ok 
the sanctioned strength of the Mission which as on 3131 
March, 1969 was 814. The Committee note that these prc- 
posals are under he consideration of Government. 1 r,e 
Committee would like Government to conx to an  
immediate decision. on this question, so that the Mission 
may not continue to be burdened with surplus staff. A; 
an off-shoot to this, Government should also explore hc 
possibility of giving up immed;ately either in whole or 
in part. as may be warranted the accommodation in one 
of the buildings the lease for which is due to expire in  
December, 70." 

1.14. In their reply dated the 9th November. 1970 the Minisq-  
qf External Affairs have stated: 

"The total effective space in the three buildings of the Hig!! 
Commission of India. London. was 69,756 sq. f t ,  till Dec- 
ember, 1969. Out of the 29,7'30 sq. f t .  of the effective space 
in the building a t  Acton the High Commission has already 
surrendered in January, 1970 an area of 5.164 sq. ft. result- 
ing in a saving of Rs. 790,910 at £0-17-0 per sq. ft. Notice 
of surrender of further area of 2,086 sq. ft. in the same 
building has also been given and this space will be sur- 
rendered in December, 1970. T h  bavings on this accor1:It 
will be Rs. 31,916. The net space that will be available 
after December, 1970 will be 62,506 sq. ft. The Hi$ 
Commission in London is also examining the scope for 
further surrender of space, in consuItstion with India 
Supply Mission and other concerned departments locat98 
in the Acton building." 

"The staff position in the High Commission in London is un3er- 
constant review on the basis of the lpcommendations of: 



the Foreign Service Inspectors. The Mission ha3 till July, 
1970 effected the following reduction in the posts:- 

India-based . . 
Loc sl . . 

Tot 11 52 ---- 
The Mission has also h g t  unfi1le.l t!~c iolloiring vucrnt p 1 1 t r  :- 
,Injia based . . . . 8 
I.ocal . . . . '4 I 

Thus the posts reductxl/kept unfilled are 91. However, with a view 
t o  streamline the functioning of some of the departments and clear- 
jng of arrears the following posts ha1.e been created:- 

Total 
Of thes?, two India-based and 12 local posts are purely for a limitcd 
period for clearing arrears of xvork 111 the Consular Department. 
When the arrears are cleared these posts will be abolished. Taking 
into account the above temporary increase in posts. the etIective 
reduction in staff of the High Commission is cf the order of 53 posts 
resulting in an annual saving of f 52,000 per annum. 

It  may be added in this connection that the reduction of 237 posts 
rccomrnended by the Foreign Service Inspectors is to be carried over 
a period of a few years in a phased manner, but the questit n of 
reductions on the basis of the Foreign Service Inspectors' recom- 
mendations is a subject of a continuous review both by the High 
Commission and this Ministry. 

The fact that the ofHce space requirements are d a t e d  +o the 
strength of the High Commission is noted and the High Commission 
1s already seized of the question of surrendering as much leased 
accommodation a8 is poasible in accordance with this Mfnistrp'ss 
circular letter No. Q/BF.I117453(3)/DPISs dated 25th October. 1969, 
I h e  High Commission has reported that it has taken up a detaiied 
%?view in consultation with the India Supply Mission and other 



Department on the basis of the mean of the U.K. Government. 
(minimum/maximum) scales. It  *has expressed the view that there 
is no ikelihood of its being possible during the next two or three 
years to accommodate in existing buildings of the staff at present 
located at Acton and therefore it will not be possible to give up 
that building in that time." 

1.15. The Committee observe that as against reduction of 258 posts 
recornmtnded by the Foreign Service Inspectors, the Mission has 
xeduced, kept vacant 91  posts and created 38 additional posts, thereby 
effecting a net reduction of only 53 posts. Although accordio.: lo  
(;overnnient the reduction recommended by the Foreign Service 
Impectors, is to be carried over a period of a few years in a phased 
manner, the Committee are not satisfied with the progress made so 
far. The Committee are also not satisfied with the creation cf 
additional posts. In  their view, it is not desirable to continue the 
surplus staff for a Iong time. They would accordingly suggest that 
the reduction of the remaining posts should be expedited. The 
requirements of office accommodation should also be kept under 
constant review with a view to surrendering surplus accommodation 
prompt1 y. 

1.16. The Committee would also like Government to review the. 
staff requirements in the India Supply Missions in London and' 
Washington in the light of actual trend of purchases through thsve 
agencies from year to year and inform them of the results at an 
early date. 

Reduction of Stag in Bigger Missions abroad 

Paragraph 2.22-Sr. No. 10 

1.17. Drawing atkntion to the proposals for reduction of stnff 
In the Mission contained in latest Inspection Report (June-July, 
1969) of the Foreign Service Inspectorate of the Ministry of Exter- 
ad Affairs and to the review of staff strength in other Missiom. 
visited by the Staff Inspection Unit, the Committee in paragrarh 2.22 
of their 107th Report (Fourth Lok Sabha) made the following 
observations:- 



e. 

9 
Paragraph 2.22 : 

' "&I important question arise3 out of the data made available. 
to the Committee in t h ~ s  case. The number of posts lecom- 
mended for reduction in the Mission, which is reldtively 
one of the bigger missions overseas, amounts to o;er 30 
per cent of the sanctioned strength of the Mission. In 
some of the other Missions also, which were inspected 
by the Staff Inspection Unit, a fairly substantial reducuon 
has been made on their recommendations as would 
appear from the data given at  pages 15 and 16. 
of this report. A doubt does, therefore, arise whether 
other Misslons abroad also carry on their rolls staff in 
excess of requirements. The Committee had already 
touched upon this matter in paragraph 1.16 of their Forty- 
Slxth Report (Fourth Lok Sabha). They would like 
Government to consider a comprehensive review of the  
pasition in all the bigger missions by an independent 
agency like the Staff Inspection Unit of the Minktry of 
Finance." - 

1.18. In their reply dated the 9th November, 1970. the Mini:try of 
Extqnal  Affairs have stated: 

"Posts borne on the strength of the Missions abrohd are 
mostly functional in the case of local recruits and posi- 
tional in the case of India-based yrsonnel .  The former 
category cover posts like Receptionists Telephone 
Operators, Messengers, Gardeners, Chauffeurs, Interpreters 
etc. There are also India-based functional posts like 
Cypher Asstt., Consular Assistants and Security Guards. 
The India-based positional posts are those of Private Secre- 
taries, Stenographers, Heads of Missims etc. These pwts 
are to be retained without referewo to their work lcad as 
they are the basic necessities in overseas representation. 
Thus a majority of the posts in Missions comes under these 
two categories and are not liable to assessment with 
reference to actual work load. The remaining posts are, 
however, dependent on the work load and other factors, 
In respect of this category also a review could he con- 
ducted by an in-built agency with reference to functional 
needs of the Missions. I t  may be added that assessment 
of staff requirements is one of the several itcms of work 



that is entrusted to Foreign Service Inspectors, one .of 
whom is the representative of the Ministry of Finance. The 
Foreign Service Inspectors, who have a thorough under- 
standing and intimate knowledge of the problems of 
functioning of the Indian Missions;Posts abroad and their 
unlque needs are in an eminent ?osition to assess the staff 
requirements on the basis of on the spot study with refer- 
ence to the norms laid down by the Government for this 
purpose. The Staff Inspction Unit of the Ministry of 
Finance had also conducted inspection of the Missions in 
London, Kathmandu, Colombo and Rsngoon. A perma- 
nent set up of the Foreign Service Inspectors had been in 
existenn. for on the spot inspection of all functional aspects 
of the MissionlPosts abroad including the ~ t a f l '  require- 
ments. It may be added that the que-tion ot rationalisa- 
tion of staff pattern in Missions abroad with a view to 
make it officer-oriented is under constant consideration of 
this Ministry." 

1.19. The Committee are not convinced with the reply fur r t i s id  
by  Government. Earlier in their Hundred and Seventh Ecpet: 
(Fourth Lok Sabha) they had recommended a comprehensive review 
q ~ f  staff position in all the bigger Missions. Such a review hau not 
so  far been conducted except in London. They would, therefore. like 
t o  reiterate that necessary action should be in'tiated to have a mm- 
prebensive review of all the other bigger missions completed with:n 
a year. 



RECOMMENDATIONS/OBSERVATfONS THAT HAVE B E m  
ACCEPTED BY GOVERNMENT 

Recommendation 

1.13. The Committee regret that due to delay in finding suitable 
posts of certain officers on their return from leave/deputation, Gov- 
ernment had to incur an infructuous expenditure of about Rs. 68,000 
a s  salaries paid to them for the period of their 'compulsory waiting'. 
In one case alone, involving an officer of the rank of a Secretary, the 
period of waiting amounted t.3 as much as ten months and the official 
had to be paid during this period salaries amounting to Rs. 40,750. 

1.14. The Committee had occasion to comment on a similar case 
in paragraph 2.8 of their Sixty-Second Report (Third Lok Sabha). 
Apart from entailing infructuous expenditure, the recurrence of 
these cases will have a demoralising effect on the administration. 

1.15. The Committee would like effective procedures to be evolv- 
ed to prevent repetition of cases of this kind. A drill for this pur- 
pose is stated to have been worked out in respect of appointments 
to posts below the rank of Secretary to Government where the fear 
that the matter may be brought to the notice of the Appointments 
Committee of the Cabinet is stated to have worked as a deterrent 
against delays. For appointments to the level of Secretary, it is the 
Appointments Committee of the Cabinet which has to approve the 
appointments. A procedure will have to be worked out to ensure 
that all proposals are processed for approval by the Committee well 
in time. 

[S. Nos. 1 to 3 of Appendix IV (Paras. 1.13 to 1.15) of the P.A.C. 
107th Report (4th Lok Sabha)] 

Action taken 

A procedure has been evolved with the approval of the Appoint- 
ments Committee of the Cabinet end suitable instructions have been 
issued to ail Ministries etc. vide d.a letter No. F.30(7)-E0/69, dated 
4th October, 1969, a copy of which is reproduced below:- 



"The procedure for the selection and appointment of ofiicers 
to Secretariat posts of and above the rank of Under Sec- 
retaries to the Government of India and certain import- 
ant non-Secretariat posts has already been laid down with 
the approval of the Cabinet vide Ministry of Home 
Affairs 0.M. No. 31(21)-EWS8 dated the 11th August, 
1958. These instructions, however, did not specifically in- 
dicate the procedure to be adopted where an immediate 
posting is required to be found for the officer on priority 
basis. 

It has been noticed that sometimes when an officer goes on 
leave, the Ministry concerned takes the opportunity to fill 
up the vacancy on regular basis and the officer on return 
from leave has to be found a posting elsewhere.. There are 
also instances where officers proceeding on deputation for 
training, which is initially considered useful to the Minis- 
try, are rendered surplus when they return on completion 
of their training. These cases create problems in posting 
officers and this sometimes results in the officer compuso- 
rily waiting for his next posting thereby receiving pay 
wlthout doing any work. 

We had placed this matter before the Appointments Cornrnit- 
tee of the Cabinet. They have desired that the Ministries 
may be advised not to All up such vacancies on a regular 
basis and that an officer should be expected to return to 
his post after the leave, unless by agreement the officer is 
transferred to some other Ministry. Similarly, when a 
officer is deputed for training, the post should not be filled 
up on a regular basis but should be available to the officer 
on his return from training. I shall be grateful if these 
instructions are kept in view." 

ministry of Home Affairs 0 .M. No. 7j8170-ACII dated 16th July 
19701. 

Becommendation 
The Committee observe that the Indian High Commission a t  

London is at present housed in three buildings, two of which have 
been leased from outside parties. The rent paid for the leased build- 
ings amount to £34,520 per annum (or Rs. 6 2  lalchs). The Missiofi 
was actually occupying four buildings paying a rent of E43,0'80 till 

when it eurwndered one of the buildings on the expiry of f* 



lease. The data furnished to the Committee indicate that for quite 
some time, even after application of U.K. liberal scales of accommo- 
dation, which were at variance with the officially approved scales, 
as well as a progres~ive reduction in the strength of rtaff, the accom- 
modation with the Mission has been substantially in excess of re- 
quirements. The situation could not possibly be remedied earlier, as 
the lease for one. of the buildings which was given up in 1969 was for  
a fixed term. Even then the Mission could how exp lo r~a  the possi- 
bility of surrendering part of the accommodation in another build- 
ing (at Acton) which it has been sharing with other parties. 

[Sl. No. 7, Para 2.19 of Appendix IV to 337th Report-4th m k  
Sabha]. 

Action taken 

The recommendation has been noted. 

[Ministry of External Affairs O.M. No. Q BF.I187340,2,70 dated 
9-1 1-70] 

Reconimendation 

The Committee hav? pointed out earlier that the Mission calcu- 
lated its requirements of accommodation on scales which were a t  
variance with those officially prescribed. It was explained during 
evidence that the Misrion employed a large complement of staff 
based on U.K. conditions, and that, therefore, it was felt that the 
scales of accommodation laid down by the U.K. Government should 
be adopted. The Committee do not consider this 3 w r y  valid reason; 
the representative of Ministry of External Affairs himself admitted 
that it is not altogether n satisfactcry reply. The Committee hope 
that Government will enrure that Missions abroad sdhere to scales 
prescribed by Government, while hiring accommodation due allow- 
ance being made, however, wherever circumstances so warrant. 
(Sr. No. 9, Para 2.21 of Appendix IV to the 107th Report--4th Lok 

Sabha) . 
Action taken 

The recommendation has been noted. A copy of the instructions 
issued in this Ministry's letter No. Q:BF.I1/7453(3)jDP/68 dated 25th 
October, l9fB i s  enclosed. 

[Ministry of External Affairs O.M. No. QiBF.I1/7340)2!70 dated 9-11- 
701 



IMPORTANT 
QJ BF. 111 7453 (VP/ 68 
GOVERNMENT OF I ~ I A  

MINISTRY OF EXTERNAL AFFAIRS 
New Delhi, the 25th Oct. 1969. 

SUBJECT: -Scale of oflice accommodation-review of. 
Dear Mission, 

Government have laid down the scales of office accommodation in  
this Ministry's Circular letter No. GI 23 I l l ( a )  dated the 29th July, 
1954 vide pages 381-385 of the Manual of External Affairs Instruc- 
tions for the years 1947-56. It ha?. however, been observed that 
they? scales are not being reviewed whenever there has been change 
in the composition of the strength of h?issions. The result has been 
that there has beep surplus office accommodation due to reduction 
of stafT or deficit accommodation due to increase in the staff strgenth. 
It has. therefore, been considered necessary to institute a system of 
annual review of office accommodatic~n with reference to the above 
scales 15s-a-vis the strength of the Mission. 

2. It is requested that the above review should be undertaken 
commencing from the year 1969-70. The results of the review mag 
be reported to the Ministry alongwith recommendations for securing 
alternative accommodation as justified on the basis outlined above 
in the enclosed proforma. 

3. Please acknowledge receipt. 
Yours ever, 

Ministry. 
All Indian Missions/Posts abroad. 

Copy forwarded to:-(1) OSD(ADS) for information. 
(2) US. (Property). 
(3) Property I Section. 

It  is requested that the return relating to the above review to be 
sent by the Missions/Posts may please be brought on the calendar 
of returns maintained by the Prop. I Section and necessary steps 
taken to ensure receipt of the returns from the Missions. 

4. BF. I/BF. IIIBF. I11 Sections--While scrutinising budget esti- 
mates of the Missions the accommodation requirements may also be 
kept ia view. 

Sdl- A. N. RAO, 
O#icm on Special Duty (Intumal Fin<ar&- 



REVIEW OF OFFICE ACCOMMODATION 

S- No. of bldgs. used Area Rent Number o f  officers Area permissible as per Remarks 
No. for oifice (%. i t . )  bi Staff the Ministry's Cir- 

cular of 29-7-54 - -_---___-- ------------- 



Recommendation 

The Committee note that an expenditure of about £6,100 (Rs. 1.8 
lakhs) was incurred in 1965 on the renovation of the residence of the 
Deputy High Commissioner in London. The work was started on 
a n  assessment which put the cost a t  f 1,648. Repairs of this order were 
considered essential in view of the condition of the building. How- 
ever, by stages, the scope of the work was progressively increased 
till it amounted to about £6100. I t  was stated by the representative 
csf the Ministry of External Affairs that the magnitude of the work 
increased, because more and more defects came to notice as the re- 
pairs progressed and it was considered undesirable to postpone these 
items of work. he Committee, however, observe from the details 
of the supplementary work carried out that the bulk of the work 
related to redecoration. Items like fixing 'new bathrwm suite', 
constructing 'kitchen unit in recess below window', installation 
of bookshelves. changing colour of paintwork t.3 windows, 
fitting formica tops or redecorating cooks bedroom and W.C. etc. 
could hardly be considered essential items of repairs arising out of 
the bad condition of the building. 

The Committee see little justification for public funds bemg ex- 
pended in this manner by Missions abroad for provision of super- 
fluous amenities. In this case, the value of works executed without 
cslling for tenders amounted to thrice that of the original work. 
Moreover, the expenditure was incurred bv the Mission without the 
requirite sanction of Government who regularised it es-post facto. 
The Commitee would like Government to issue instruction to the 
Missions abroad to exercise utmost prudence in expending public 
funds so as to avoid recurrence of instances of this type. The proce- 
dure prescribed in the matter of sanctions to expenditure should 
also be scrupulously adhered to by them. 

IS. No. 11 & 12 of the Appendix IV of the 107th Report-4th Lok 
Sabha.] 

Action taken 

As desired by the Public Accounts Committee suitable instruc- 
tions have been issued to the Missions/Posts abroad in this Ministry's 
letter No. Q\BF.I1!734012170, dated 18th June, 1970 (copy enclosed). 

IMinistry of External Affairs O.M. No. QIBF.I11734012)70 dated 31st 
October, 19701 



- a 
17 

S. Krishnamurti, 
Additional Secretary (AD). 

No. Q(BFI1) 734012 70 

-l'vIINISTRY OF EXTERNAL AFFAIRS 

New Delhi, the 18th June, 1970 

SUBJECT: 107th Report of the Public Accounts Committee (Fourth 
Lok Sabha-1969-70) relating to excess accommodation 

in Indian ASissiors'Posts abraad and proper expenditure 
froin Public Funds. 

My dear Ambassador'High Commissioner Consul-General, etc.; 

I enclose a htatement showing certain recornmendations/observa- 
tions of the Public Accounts Committee made in their report men- 
tioned above and action proposed 'to be taken by the Government. 
These instructions may kindly be brought l o  the notice of all the 
officers and staff under you. 

I need hardly stress the role of the Public Accounts Committee 
as the instrument through which Parliament exercises control over 
public expenditure. I t  is incumbent on all of us to pay serious at- 
tention to the criticisms and recommendations of the Committee. For  
some time past, the Committee has been high-lighting the need f o r  
toning up financial administration in our hlissions abroad. I am, 
therefore, to request you kicdly to ensure that the recommendations 
of the Public Accounts Committee and Government's decisions there- 
on are strictly observed. 

Yours sincerely, 

All Heads of Missions/Posts abroad. 

(excluding Honorary posts) 



Copy forwarded for information to:- 

1. Director (XP) Division. , 

2. OSD(ADS). 
3. OSD(FSII) with reference to Item No. 2 of the stateme& 
4. US(Property) . 
5. US(SE). 
6 ,Prop. IlProp. 1IJS.E.IFS IIIBF IIBF I11 Sections. 

SI- 
for officer on Special Duty (IF) 



MINISTRY OF EXTERNAL AFFAIRS. NEW DELHI 

Gowmmenr's dt.cisions on the rerommendations1ohser~1:tions of  the Public Arcormfs Conrnii~~re (Fourth Lok Salhr- 
1969-70) contained in Apprndi.~ I V  to thcir R~porr .  

- . - - - -. . - - .  ~ . . -- - --- - 
I t em S. No. i n  Appx. Para Recommend.itions!obscr~i~tions vt the Con~rnittec Decisions the Government 
No. IV o f  the Report No. 

---------------------------------------------------*----- 
1 2  3 4 

.-- . .~  - - ~ - . .- . .. .- .. - . . .  
5 

- . - - 
1. 7. 2-  19 Th- C~rnmilt.:: ohz w c  th ~t the I n  l ian ! l izh C*vnrni+ The office accommodation available with Missions1 

sion nt Lon ton is at prc.;ent h w s d  in  three haildins~. Post7 ahroad may be reviewed annually (as per 
tw? o f  which havc b c ~ q  l c ~ s e  I from rwtsidc p:irtics. Thc instructions issued vide Ministry's letter No. Q/ 
rent p3id for the I:lced h ~ ~ i l t l i r ~ r s  mnout.; to £31. 510 per WF11/7453/3!DP/68 dated the 25th October, 
annum (or Rs. 6.1 I;lkl~s). Th t  mi~s ion w:t.r act ti all^; 1960) with reference to  the instructions la id 
occupving four buildings pnyine :I rent o f  f41.070 t i l l  106?. d-wn vide this Ministry's circular letter No. 
whcn i t  surrcndercd one o f  thc build in,:^ on the 'x:~iry of Gl i23l l  l l(a) (Circular No. 47/54) dated 29-7-1954. 
its lase. The data furnishLvl to the Comrnittc~ in,licatcs printed at paqes 381-385 of the Manual o f  E.A. 
that for quite .;om,: tirn: even J t c r  :io;>lic;ttion of 1J K fn$!ructions for the year 1947-561 and keeping * 
liberal scales o f  a~:~,rnmd.ltion which were at variance in  view the observations o f  the Puhlic Accounts 
with thc offi . idly appr~wcd sales, a t  well as a nrogressivc Cmmit tce.  The result of the review duly 
reduction i n  the strcnqth o f  stafT, thc accomrnoti~tion with :~ppruved by the Fiead of MisrionlPost may 
the Mission has bten iubstnntially i n  excess of rcquircmmt.;. kindly b t reported to the Ministry by 1st April. 
The situation could not posihly hc rzmz l ied cnrlier. nq the crcry year. 
lease for one o f  the buildings, which was given up i n  1069 
was for :I f i d  tcrln. Even then the Miscion co~t ld havc 
cxpl:wxl the pt~siibi l i ty of surrcndcring part of the nwo- 
rnmmhtion i n  another building (at Action) w h ~ h  i t  ha\ 
b a n  sharing with other parties. 

8. 2.20 The question of CXCLIF ;~~u)mn1odation has, huwcvcr. now a\-  
sum:J gr:itcr irnportancc, i n  view o f  further reduction 
i n  the st.rff strcngth of th: Mis;ion which i s  under the 
contcrnpl;ltion of G..wernmmt. A team of For-ien Sxvicc 
Inspcclora who invpcctcvl chi: Mission i n  June-July. 1969 
had rc~ommcntlcd that 258 po.;te; i n  the Mission should bc 
reduccd. This const rtutcs cncr  70 prr ccnt ,,I' thr w w i o n c d  
strcngth o f  thc Missitm w111ch ;LS on 3lst hl;lrch. IOG) ,owe 
814. Thc Com~nittcv notc that thc\c propowls arc under 

.- - ,- - -- . - . -. . . . . - - . . - 
.- . - . . - - . - - - -- - _----- . . -T 



thc conridcration or Govcrnn~ent. Thc C,wmittcc would 
like Governrncnt to ccme a t  an imm~uli;ttc t l ck ion  on 
this qucstion. so that thc Micsion m:ty not con.inve to  bc 
burdened with wrplus s t ~ f f .  Azanofl4h?ot 1,) this, Govern- 
mcnt ~I1:)11lrl a l w  C Y ~ I  3r: 111: p ~ ; i i h ~ l t t y  of civinv trn 
irnmc.~iatcly cirhcr in wholccrr n part. :IS m;ly h~ w ~rrantctl. 
the ncxommn~l btion in one of the h,liltling\ the Icw for 
which is due to cvpirc in Dcccmhcr, 1970. 

9 .  2- 21 The Committee have pointed out earlicr that thc Mis.;ion calcu- 
lated its rcquirmcnts of nwom~nodstion on sc:~lcs which 
were at  variance with thosc offihlly prcscrihcd. It was 
explain& during cvidcncc that thc Mission employed a 

:;'r complement of a staff b3smi on U.K. conditions, 
that. thcrcforc, it wac 1cIt that thc scnlcs of accomnio- 

darion laid down by thc U.K. Guvsrnmcnl shnuld bc nd,?pt- 
mi. The Comniittcc do not concidcr this a vcry v;~litl 
reason. the r:prscntati\c of Ministry of External Affnirs 
himrtlf :~dmittctl t:wt "it is ntbt :ilt ~c:rh,r~- n c.~~;qf:t~,tory 
reply". Thc Co.nrnittcc h i~pc  th:~t G:~;wn~ncnt nil! ensure 
that Mis5ions ahroad ailhcrc to s i n l c ~  prscrihctl by Ciovcrn- 
mcnt whilr hiring accommodation, duc allowancca being 
made, howcver, whcrrrc circurnst:~nccc so warrant. 

2.22 An important question nrisxl out of thc date made ;tv-iil:tblc 
to  the Committee in t h k  casc. The numhtr o r  posts rc- 
commendcul for rcxiuction fnr in the Misiion, which i ?  
relatively onc of the bigger ~llissions overscm. amounts 
to over 30 per cent of the s~n:ticinctl ctrenrth of the Miwion. 
In some of the other Mission also. which were inspec!ml 
by the S t ~ f f  In .~pxt ion  Unit. a fiirly suhctn~tial rGduc(lon 
has been made. on thcir rc.am~ne&tions RS w.~uld nppc,tr 
from the data given at pngcs I5 and I6 or this rcport. A 
doubt d o e ,  thxerorc. arise whcthcr other Miisions :tbrosd 

CTIV on thcir rollc staff in excess of r:quircmcnts. 
The C ~ m m i t t e  had already touched upon this nutter in 

The staff po;ition of all the Indian ~ is ' ions l~os ts  
abroad will be reviewed periodically by the 
Foreign Service Inspectorate on  the basis of 
usual norms. This is supplemsn(apy to +he 
annual review conducted by the Ministry on  the 
basis of data furnished by Missions in connee 
tion with proposals for continuance of posts. 
It is imclcrativc that complete statistics relating 
to work load arc furnished. 



raidmce.of the D-puty High C.unrnisioner in  London. 
The work w1-i ~ t w t c J  orl an acs:ismznt which put the cost 
at 1 1,648. Rtwtirq o f  thtsord:r were con;idsrc.l cswntinl 2. 
i n  view o f  the cnnlit ion o f  the b.111;linp. Haw-vcr, by 
s t 3 ~ .  thc s:opc of the w x k  w.u prnqre~sively insrs~scti 
t i l l  i t  amounted to abut f6.100. I t  wva- s t : ~ t d  hy thc 3 
represtntltivc of Ministry of External AlT.~irs that thc m:lg- 
nitude o f  the work i:~crsascd. bccaurc more and morc 
defects came to notice as the rcp.~irs progressed and i t  w;~s 
c?nd:red undesirable to  p.xtponc thnc items clf  work. 
The Committee, howcvcr. observe from thc details of the 
wpplementary work carricd out th i t  the bulk of the work 
related to rdc:or.ition. Items l ikc fixing 'new h~throom 4 
suite', condructing 'kitchcn unit i n  recess hclow window'. 
instnilation of hnokshclvcs', 'ch.tnging colour of pnintw~~rk 
to window's 'littine 'formica fop.' OR rc.lcmrating 'conk$' 
'hedraam and W.C.' etc ,could hnrdlv be considered csscn- 
t ial itterns o f  rep?in arising out o f  the bad condition of thc 
bailding 

p3ngraph I. I6 of  their Forty-Sixth Report (Fourth Lok 
Sabha). Th:y w,~uld l ike Govcrnnlent to comider n 
c>mprehm;ive r:view o f  the po;ilion i n  all the higcw miz- 
sions by an in.lcpcndmt arency l ike the St:iIT Insn~rt i rm 
Un i t  of Ministry of Fin:ince. 

3. 11. 2.13 The Committe: nqte th  t t  an ex7cn.liture of ahout E6,IXl )OI Rs. I. I t  ir reiterated th3t a l l  Missions!Pos@ abmd 
1.8 lakhz) was inourred i n  1965 on thc rennwn~inn of thc should follow ~tr ict ly the prcxribed financial 

rules and r:;ulations and accounting procedures. 

H m d p  of C ~ ~ n c c r i e s  are primarily r e s p ~ s i b l e  
for ensuring strict compliance with tbeJerules. 

I t  must he i ns114  that no impo&nt expenditure 
from public funds is incurred i n  the Mission 
without the personal knowledge o f  the Head 
of  Mission even when i t  is covered under the ' 
financial powers delegated to the Head of Chaw 
ccry. 

12. 2.3 1 TheCommittce we l i t t l  e justification for puhlic frlndq hcing ex- 
pcndcd i n  this mnnncr by Misions ;thr.~nd Tor provision of 
sup:rtluous amxut ia.  I n  this caw, the value of w O ~ ~ F  
cxe:utcd without clilling for tc~lriers nmountcd to thricc that 
of the oriqinal work. Morewcr, the cxpcnditurc was incurr~r l  
by th: M i s i o n  without the requisite sanction of Gowrn- 
rncnt who rcgu1:iriued i t  ex-post-facto. Thc Comlnittcc 
wouW i ikc Government to  imue instruction to thc Missions 
abroad to erercisc utmost pru,icncc i n  cxpcndinp, puhlic 
funds. so as to :tvoitl rectcurrcnxs o f  instance..; 01" tnis typc. 
The procrdure p r e ~ r i b e d  i n  the matter o f  mn,-tions to expcn- 
diture should also be ~ r u p u l o u ~ i l y  at lhcrd to by them. 

Prior appmvnl o f  the Government of India must 
hc obtained i n  all cases not covered by the finan- 
cial powsrs dclepated to Heacts o f  Missions 
nhroad. In all those cases (where experrditrrre 

i r  inrrrrrcd in Miiwie.rsfPost~ abrmd withour 
~ h c  pr im approval of the Government the 
:tmwnt i n  quwtion wil l  be recovered from the 
( I~FI  rcr c~~ncerncd [ in terms o f  M in i s tn  
o f  Extcmal Afh in  letter No. F. 13(7) Pmp. 
11/57 (C.O. 142!57) datcd 19-7-1957-printed 
on pigc No. 134 of Manual o f  E.A. Instruction 
19571. 



Recommendation 

3.4. The Committee feel that it was highly improper for Govern- 
ment to have issued executive orders fixing ad-hoc the emoluments 
payable to Government Deputy Chief Whips. These orders virtu- 
ally equated Deputy Chief Whips with Deputy Ministers though 
Government were fully aware that the Salaries and allowances of 
Ministers Act, 1952 does not recognise such an equation or authorise 
such remuneration. 

3.5. The Deputy Chief Whips are Members of Parliament and their 
entitlement, in the :normal course, is regulated by the Salaries and 
Allowances of Members of Parliament Act, 1954 and Rules made 
thereunder. If Government wanted to remunerate them on a hasis 
different from that laid down in or under this Act in consideration 
of their discharging certain functions, propriety required that they 
should have brought the matter before, Parliament throuqh suitable 
legislation. 

3.6. What is particularly regrettable is that Government should 
have chosen to i s x e  executive orders on the subject even after the 
Ministry of Law had indicated that in the interests of "propriety" 
Government should enact legislation on this subject. Pointing ou! 
that "There is no legal impediment to Deputy Chief Whips heing 
given the same status as Deputy Ministers "one view expressed in 
the Ministry of Law stated that "the proper course for implement- 
ing the proposal w u l d  be to make suitable amendments in the 
Salaries and Allowances of hlembers of Parliament Act, iY54". It 
was also "recalled" in this connection "that on earlier occasion 
this Ministry (Ministry of Law) had advised that provisions for faci- 
lities like a free furnished house, free telephone and daily allowance 
on duty given to Deputy Chief Whips should be made by making 
suitable provisicn in the Salaries and Allowances of Members of 
Parliament Act 1954 and not by an executive order." 

3.7. While deprecating what has been done, the Committee note 
that Government have since decided to bring forward suitable legis- 
lation before Parliament to cover all these matters. The Committee 
would like this to be done without any further delay so that further 
payments do not continue indefinitely without specific Parliamen- 
tary authorisation therefor. 

[Sr. N o s  13 to 16 of Appendix IV (Paras 3.4 to 3.7) of the  107th 
Report of PAC (Fourth Lok Sabhal. 



Action Taken 

Keeping in view the observations in paras 3.4, 3.5, 3.6 a;nd 3.7 of 
107th Report of the Public Accounts Committee and having noted 
the recommendation of the Committee that further payment to the 
Government Deputy Chief Whips should not continue indefinitely 
without a specific Parliamentary authorisation therefor, it was de- 
cided to discontinue the offices of the Government Chief Whips with 
effect from the afternoon of 30th June, 1970. Accordingly, these 
offices have been abolished from that date. In view of this, the 
urgency of bringing forward suitable legislation to cover these mat- 
ters no longer exists. 

IDepart. of Parliamentary Affairs O.M. No. F10 (1) 70-Admn. dated 
28-9-70] 



RECOMMENDATIONS )OBSERVATIONS WHICH THE COM- 
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

REPLIES OF GOVERNMENT. 

Recommendation 

"There is another point which the Committee would like to  
mention in this context. There are grounds to believe that a num- 
ber of organisations under Government carry surplus staff on their 
rolls. The Committee had called attention to this matter in para- 
graph 1.8 of their Ninetieth Report (Fourth Lok Sabha) where 
they had pointed out that on an average one out of seven posts was 
found surplus in organisations examined by the Staff Inspecticn 
Units of Ministry of Finance between 1964-65 and 1968-69. The 
studies conducted by the staff inspection unit had also disclosed 
that the number of surplus posts has tended to increase over the 
years. The findings in a late part of this Report would also s h . 3 ~  
that one of the bigger Indian Mission Overseas has surplus staff 
t o  the extent of 30 per cent of its sanctioned strength. The repre- 
sentative cf the Ministry of Home Affairs also admitted that there 
was "room for review" of the staff position. The Committee would, 
therefore, like to reiterate their earlier recommendation for a periodi- 
cal review of the staff position in Government organisations on the 
basis of which suitable actions should be taken." 

[S. No. 4 of Appendix IV to the 107th Report (4th Lok Sabha)] 

Action Taken 

The earlier recommendation contained at S. No. 1 of Appendix 
to the 90th Report (4th Lok Sabha) was examined and "action 
taken note" has already been sent to the Committee vide F. 8(2)- 
B170, dated 15-9-1970. A copy of that note is enclosed herewith. 
This note has been vetted by A.G.C.R. 

![Min. of Finance O.M. No. F . 12 (30) -E (Caord.) 170 dated 29-10-19703 



G O ~ N M E N T  OF INDIA 

Ministry of Finance 
(Department of Economic Affairs) 

New Delhi, the 4th September, 197@ 

Statement of 'Action taken' on the recommendations of the  
Public Accounts Committee contained in their 90th Report-(4th 
Lok Sabha). 
Recommendation of the Committee 

(i) The Committee observe that as a result of studies of the 
staff position in various organisations conducted by the staff position 
in various organisations conducted by  the Staff Inspection Unit of 
the Ministry of Finance between 196465 and 1968-69, as many as 
11,664 posts were found surplus. This constitutes over a seventh 
of the total number of posts studied. Another interesting fact that 
emerges is that the number of surplus posts detected has tended 
to increase over the years. All these facts suggest the need for a 
periodical assessment of the staff position in Government deparf+ 
~nents  and undertakings. The Committee would prefer such 
studies to be undertaken by the Staff Inspection Unit or an inde- 
pendent body rather than the Internal Work Study Unit of a Minis- 
t t y  . 

(ii) The Committee note from the information furnished to them 
that no periodicity has been prescribed for the reviews to be con- 
ducted by the Staff Inspection Unit. The Committee would like 
Government go into this matter and issue suitable instructions. 

[S. No. 1 of Appendix to 90th Report--4th Lok Sabha] 
Action taken by Government 

In 1968, as part of the scheme for financial control acd delegation 
of financial powers to Ministries, which was approved by the 
Cabinet, i t  was decided to set up in the each MinistrylDepartment 
an internal Work Study Unit with well defined functions and clem 
links with the Central Staff Inspection Unit. The main reasons for 
the decision were: - 

(i) The total number of regular Central Government Em- 
ployees as on 31st March, 1967 was 25.46 lakhs. I t  would 
uat have been posoible for a single unit like the Qtaff 
Xuspec+n Unit to carry out 3 systematic study of all the 



Central Government organisations within a reasonably 
short period. Therefore, the creation of an internal body 
within each MinistrylBpartment with functions similar 
tc  t.hose of the SIU was necessary. 

) In keeping with the trend towards decentralisation of 
f nancial powers, as an integral part of which, provision 
has been made for developing adequate internal financial 
control mechanism within the Ministries, the responsi- 
bility for proper staffing should appropriately be vested 
in the Ministries themselves rather than in an external 
organisation. 

(iii) Often, the Ministries undertake new schemes and activi- 
ties for which additional staff is required. These require- 
ments have to be speedily determined. The SIU with its 
pre-determined work study programme would not. have 
been in a position to speedily examine these proposals 

2. With a view, however, to ensure that the work of the internal 
-work Study Unit is integrated with that of the SIU, the orders issued 
i n  1968 provided that 

(i\ the internal Units should draw up cylical programmes 
for conducting studies and each cycle should ordinarily 
be completed in a neriod of about 3 years. They should 
also send copies of their programmes and reports to SIU. 

(ii) SIU may issue separate instructions regarding the metho- 
dology to be adopted in conducting work studies and the 
form of reporting the results thereof. 

(i i i)  The SIU will continue to conduct its studies in accord- 
ance with its programmes and the standards evolved by 
it for jobs common to several Ministries will be made 
available to all Ministries. 

'(iv) Norms'standards evolved by the internal Units for jobs 
pertaining to their Ministries will be subject to review 
by the SIU. 

(v) In suitable cases, other studies conducted by the internal 
Units will also be subject to test-checks by SIU. 

,3. It is considered that the' working of the above scheme which, 
Yn most cases, would have come into effect from April, 1989 ahodd 
Fbe watched for some time before considering any modiflcatfons. 



4. The question of determining the periodicity for staff inspec- 
tion by the SIU has been considered but it has not been found 
practicable to fix any periodicity for the following reasons:- 

The number of Central Government organisatione ie very 
large and they are located all over the country. So far 
it  has not been found possible to cover all the ofaces even 
once. The SIU will have to be expanded very consider- 
ably if even a modest attempt at covering all the oflees 
over a reasonable cycle is to be made. 

(ii) It has been the experience that sometimes the programme 
of staff studies drawn up  by the SIU in advance had to 
be altered or dropped in view of some mforeseen diffl- 
culties arising in the concerned organisations. Per contra, 
sometimes studies have to be undertaken by the STU a t  
the request of some organisations on account of special 
considerations like re-organisation of the office, delega- 
tion of functions to Public Sector etc. 

(iii) The Department of Administrative Reforms undertakes 
methods and procedure studies of various organisations. 
Where such studies have been done by the DAR, i t  is 
not considered appropriate for the SIU to do a staff study 
immediately, as some time has to e l a p e  after the r e v i d  
methods and procedures suggested by the D.9R have been 
tried and put into operation. 

It  is, therefore, nnt possible to have a fixed periodicitv for staff 
studies. The SIU, however, does try and conduct staff studies of 
the various offlces in rotation. 

lo!% (Aii) L . S . 3 .  



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Recommendat'on 

The question of excess accommodation has, however, now assum- 
ed greater importance, in view of further reduction in the s t a s  
strength of the Mission which is under the contemplation of Gov- 
ernment. A team of Foreign Service Inspectors who inspected the 
Mission in June-July, 1969 had recommended that 258 posts in the 
Mission should be reduced. This constitutes over 30 per cent of 
the sanctioned strength of the Mission which as on 31st March, 
1969 was 814. The Committee note that these proposals are under 
the consideration of Govt. The Committee would like Government 
to come to an immediate decision on this question, so that the 
Mission may not continue to be burdened with surplus staff. As an 
off-shoot to this, Government should also explore the possibility of 
biving up immediately either in whole or in part, as may be war- 
ranted the accommodation in one of the buildings the lease for 
which is due to expire in December, 70. 

[Sl. No. &Para 2.20 of Appendix IV to 107th Rep;rr t4th Lok 
Sabha] 

Action taken 

The total effective space in the three buildings of the High Corn- 
mission of India. London, was 69,756 sq. ft. till December, 1969. 
Out of the 29,700 sq. ft. of the effective space in the building a t  
Action, the High Commission has already surrendered in January, 
70 an area of 5164 sq. ft .  resulting in a saving of Rs. 79,0101- at 
f. 0-17-0 per sq. ft. Notice of surrender of further area of 2086 sq. 
ft .  in the same building has also been given and this space will he 
surrendered in December, 70. The savings of this account will be 
Rs. 31.916'-. The net space that will be availehle after December, 
1970 will be 62,506 sq. f t .  The High Commission in London is also 
examining the space for further surrender of space, in consultation 
with India Supply Mission and other concerned departments located 
in the Action building. 



The staff position in the High Commission in London is under 
constant review on the basis of the recommendations of the Foreign 
Service Inspectors. The Mission has till July, 70 effected the follow- 
ing reduction in the posts:- 

India-based 
Local 

Total . . . . 52 

The Mission has also kept unfilled the following vacant posts:- 
India-based . . . .  8 
Local. . . . . 31 

Total . . . . 39 

'I'hus the posts reducedlkept unfilled are 91. However, with a view 
to streamline the functioning of some of the departments and clear- 
ing of arrears the following posts have been created:- 

India-based . . . . 25 
Local . . . . 13 - 

Total . . . . 38 

Of these, two India-based and 12 local posts are purely for a limited 
period for clearing arrears of work in the Consular Department. 
When the arrears are cleared these posts will be abolished. Taking 
into account the above temporary increase in posts, the effective 
reduction in staff of the High Commission is of the order c,f 53 posts 
resulting in an annual saving of £.52,000 per m n u m  

It may be added in this connection that the reduction of 237 
posts recommended by the Foreign Service Inspectors is to be 
carried over a period of a few years in a phased manner, but the 
question of reductions on the basis of the Foreign Service Inspec- 
tors' recommendations is a subject of a continuous review both by 
the High Commission and this Ministry. 

The fact that the office space requirements are related to the 
strength of the High Commission is noted and the High Commission 
ie already seized of the question of surrendering as much leased 
&ccommod~tion as is possible in accordance with this Minisby% 
circular letter No. QIBF.I1/7453 (3) IDPI68 dated 25th October, 1W. 



'The High Commission has reported that it has taken up a detailed 
review in consultation with the India Supply Mission an8, other 
ckpartmnts on the basis of the mean of the U.K. Government 
(minimum~maximum) scales. It has expressed the view that there 
is no likelihood of its being possible during the next two or three 
Years to accommodate in existing buildings of the staff at present 
located at Action and therefore it will not be possible to give up 
that building in that time. 

[Ministry of External Affairs O.M. No. QIBF.I117340/2/70 dt. 
9-1 l-l97O] 



CHAPTER V 

RECOMMENDATIONSIOBSERVATIONS IN  RESPFXT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

In order to check further unnecessary increase in staff strength 
the committee would also suggest sifting of all proposals for further 
accretion to the pre,ent strength in Government organisations by 
an independent and well-equipped agency like the Staff Inspection 
Unit as recommended by the Administrative Reforms Commission. 

IS. No. 5 (Para 1.17) of Appendix IV to 107th Report (4th Lok 
Batha) 1. 

Action Taken 

The A.R.C. in their Report on 'Finance, Accounts and Audit' had 
recommended as under: - 

"Proposals of the administrative Ministries for additional 
staff or creation of new posts should be considered by an 
independent agency, namely a well-equipped and well- 
trained Staff Inspection Unit (Recommendation No. 15 (1) ". 

The above recommendation was examined by Government, but 
was not found to be practicable. If all proposals for creatiun of new 
posts were to be considered by a StafT Inspection Unit, it would be 
necessary to expand that Unit considerably and there were likely to 
be delays in the process of getting clearance from the Unit. It was 
also not considered necessary to make it an "independent agency" 
in the sense of changing its location from the Ministry of Finance 
to some other Ministry like the Ministry of Home M a i r s  or the 
Cabinent Secretariat as recommended by the Study Team on Finan- 
cial Administration, because there were sufficient in-built safe- 
guards in the existing procedures to achieve the underlying purpose 
of objectivity in the assessment made by Staff Inspection Unit. 
While, therefore, it was not found possible to accept A.R.C.'s recom- 
mendation, it was decided that in each MinistryIDepartment a 
properly equipped Internal Work Study Unit should be set up with 
well-defined functions and doae links with the Central Staff Inspec- 
tion Unit. The ardera issued in this Iseeipect envisage coordination d 
.the work of Che in te rn1  unit€ with that uf the Stuff Inspection UnH, 



which would also periodically exercise functional test-check over 
their work. Thirz arrangement will ensure systematic and conti- 
nuous study of the staffiing of all central Government organisations, 
speedy examination of proposals for creation of new posts and 
general supervision by the expert central body. 

2. A.R.C. took note of the above decisions of Government and 
observed as follows in their Report on Delegation of Financial and 
Administrative Powers: - 

"In our report on Finance, Accounts and Audit, we drew 
attention to the general complaint that the increase in staff 
in Government offices was out of proportion to the needs 
of work. We recommended that proposals for additional 
staff or creation of posts should be considered by a well- 
trained Staff Inspection Unit composed of officers with 
adequate training in methods of work study and work 
measurement. . . . . .We notice, however, that the Gov- 
ernment of India have been unable to accept our recom- 
mendations in this regard on grounds of practical 
difficulties.. . .While we appreciate the need to deal with 
the practical difficulties pointed out, it cannot be denied 
that if unplanned proliferation of personnel is to be 
avoided, a greater overall control in respect of the crea- 
tion of posts is necessary. If this basic proposition is 
accepted, then it should not be beyond the realm of practi- 
cability to devise ways and means to nesuring this greater 
overall control in respect of creation of posts. 

If the reference to an outside authority in every case is likely 
to lead to delay, the reference may be restricted to cases 
involving the creation of posts above a certain level. If, 
in spite of this, the Staff Inspection Unit fails to deal with 
the cases referred to it in time the period upto which 
.emergency appointments may be made ran be raised to 
six months." 

These recommendation? are under the consideration of 
Government. 

3. It will thus be seen that Government have already considered 
the recommendation now made by Public Accounts Committee in 
the context of A.R.C.'s recommendations and found it not practf~t3ble 
A.R.C. themselves have appreciated the validity of Government's 



point of view and have made certain alternative recommendations 
which are receiving the consideration of Government. 

[Ministry of Finance O.M. No. F. 12 (30) -E (Coord) 170 dated 23-10- 
1970) . 

Recommendation 

The Committee note that Government transported 5,982 quintals 
of foodgrains between 25th March, 1966 and 30th March, 1966, when 
they could well have deferred the transport for a few days ti!l April, 
1966, whenthe  same contractor could have been asked to transport 
them at rates which were much lowers. The resultant extra expendi- 
ture was Rs. 1.06 lakhs. The case is stated to have been referred to 
the Central Bureau of Investigation. The Committee would like to 
be apprised of the findings and the action taken thereon. 

[Para 1.24 S. No. 6 of Appendix IV of the 107th Report of P.A.C. 
(4th Lok Sabha) 1. 

Action taken 

The NEFA Administration approached thii Ministry to take 
action against Shri Hipshon Roy, IFAS. the then Director of Supply 
and Transport, Rowriah, NEFA. The case was entrusted for investi- 
gation to the Central Bureau of Investigation on the 15th July, 1969. 
They have registered a case RC No. 20'69 on 30-7-1969 against Shri 
Roy and have intimated on 8-7-1970 that the investigation is in final 
stages and is expected to be completed soon after the statement of 
Shri U. Hipshon Roy is recorded by the Investigating Officer. The 
Central Bureau of Investimation are being reminded periodically. 

[Ministry of Home Affairs 0. M . No. 17121 70-NEFA dated 24-1 1-70]. 

Recommendation 

An important question arises out of the date made available to 
the Committee in this case. The number of posts recommended for 
reduction in the Mission, which is relatively one of the bigger mis- 
sions overseas, amounts to over 33 per cent of the sanctioned strength 
of the Mission. In some of the other Missions also, which were 
inspected by the StafP Inspection Unit, a fairly substantial reduction 
has been made, on their recommendations as would appear from 
the data given at  pages 15 and 16 of this report. A doubt does, 
therefore, arise whether other Missions abroad also carry on their 
r o b  staff in excess of requirements. The Committee had already 



touched upon this matter in paragraph 1.16 of their Forty-Sixth 
Report (Fourth Lok Sabha) . They would like Government to con- 
sider a t  a comprehensive review of the position in all the bigger mls-  
:ions by on independent agency like the Staff Inspection Unit of the 
Ministry of Finance 

[S.No. 10-Para 2 . 2 2  of Appendix XIV to the 107th Report-4th 
Lok Sabha]. 

Action taken 

Posts h n e  on the strength of the Missions abroad are mostly 
functional in the case of local recruits and positional in the case of 
India-based personnel. The former category cover posts like Re- 
ceptioni-ts, Telephone Operators, Messengers, Gardners. Chauffeurs, 
Interpreters etc. There are also India-based functional posts like 
Cvpher Asstts., Consular Assistants and Security Guards. The India- 
based positional post are those of Private Secretaries, Stenographers, 
Heads of Missions etc These posts are to be retained without 
reference to their work load as they are the basic necessities in 
oversras repre-entation. Thus a majority of the ~ o s t s  in Missions 
comes under these two cateqories and are not liable to assessment 
with reference to actual work load. The remaining posts are, 
hqwevcr, dependent on thp work load and other fartors. In respect 
of this categorv also a review could he conducted by an in-built 
agencv with reference to functional needs of the Missions. It  may be 
added that assessment of staff requirements is one of the several 
i t ~ m s  of work that is entrusted to Foreign Service Inspectors, one of 
whom is the representative of the Ministry of Finance. The Foreisn 
Service Insptctors, who have a thorough understanding and intimate 
knowledee of the problems of functioning of the Indian Mis~lonsJ 
Posts abroad and their unique needs are in an em~nent  position to 
access the staff requirements on the basis of on the spot studv with 
reference to the nmms laid down by the Government of this purpose. 
The Staff Tnqxction Unit of the Ministry of Finance had also con- 
ducted inspection of the Missions in London, Kathmandu. Colombo 
and Rangoon. A permanent setup of the Foreign !%mice Inspectors 
hay been in existence for on the spot inspection of all functfonal 
aspects of the Hission' Posts abroad including the staff nequiremenfn. 



It may be added that the question of rationalisation of staff pattern 
in Missions Bbroad with a view to make it officer-oriented is under 
cohstant conrideration of this Ministry. 
[Ministry d Externel Affairs O.M. No. QJBF. 11l734012.70 dated 

9-1 1-70]. 

NEW DELHI; 
August 31, 1971 
~hadr6.9, 1893 (5). 

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee. 



APPENDIX 

Staement showing the Main Conclusions~Recommendations 

S. No. Para No. MinistrylDeptt. Concerned Main recommendations jobsewations 

I I .q Ministry of Home Affairs The Committee hope that final replies in regard to those recom- 
External Affairs mendations to which only interim replies have so far been furnished 

will be submitted to them expeditiously after getting them vetted 
by audit. W . m 

do. 

Home Affairs The Committee note that the revised recommendations of the 
Administrative Reforms Commission regarding the review of staff 
proposals by an independent outside authority vb.  the Staff Inspec- 
tion Unit, are still under consideration of Government. As the need 
for an overall control in respect of creation of new posts at  least 
above a certain level to arrest further unnecessary increase in statf 
strength cannot be over-emphasised, the Committee would like 
Government to come to an immediate decision in the matter and 
inform them and in the meanwhile no new posts should be created. 

The Committee have been given to understand that I n t e r ~ ~ a l  
Work Study Unit is to be set up in each MinistryIDepartment which 



will inter alia be responsible for ensuring systematic and continuous 
study of the Staff position. In view of the known surplus staff in 
Government o5ces as brought out by the Staff Inspection Units uf 
the Ministry of Finance between 1964-65 and 196849, a reference to 
which was made in paragraph 1.8 of the Ninetieth Report (Fourth 
Lok Sabha), the Committee suggest that the work study units should 
have a targetted programme to expeditiously identify the extent of 
surplus personnel in each Ministry/Department and report to the 
Cabinet Secretariat for considering their gainful utilisation. The 
Committee would also like to be apprised of the action taken in this 
regard. 

do. The Committee desire that the Central Bureau of Invebtiga- 
tion should expedite the completion of the investigation of the case 
a d  results intimated to them. 

Extcrr~al Affairs The Committee observe that as agahst reduction of 258 posts 
recommended by the Foreign Service Inspectors, the Mission has 
reducedlkept vacant 91 posts and created 38 additional posts, thereby 
effecting a net d u c t i o n  of only 53 posts. Although according to 
Government the reduction recommended by the Foreign Service 
Jnspectors, is to be carried over a period of a few years in a phased 
manner, the Committee are not satisfied with the progress ma-le so 
far. The Committee are also not satisfied with the creation of 
additional posts. In their view, i t  is not desirable to continue the 
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surplus staff for a long time. They wodd accordingly suggest that 
the reduction of the remaining posts should be expedited. The 
requirements of ofice accommodation should also be kept under 
constant review wiBh a view to surrendering surplus accommodation 
propmtly. 

E x t d  Affairs The Committee would also like Government to review the 
staff requirements in the India Supply Missions in Loadon and 
Washington in the light of actual trend of purchases through these 
agencies from year to year and inform them of the results at  an 
early date. L-be 

do. The Committee are not convinced with the reply frnaished 
by Government. Earlier in their Hundred and Seventh Re~or: 
(Fourth Lok Sabha) they had recommended a comprehensive review 
~ ; f  staff position in all the bigger Missions. Such a review has not 
so far been conducted except in London. They would, therefore, like 
to reiterate that necessary action should be initiated to have a com- 
pehensive review of all the other bigger missions completed within 
a year. 
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